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ORDER DATED 4 DECEMBER. 2009 

C omm: 

.1-ton' ble Mr. Justice K. Thankappan, Member (i) 

r U i 	'\-ic I haptra, \1 n :r A) 

Heard Ms. U. Padhi, t.d. Counsel for the applicant 

and\lr. S. Mishra, Ld. Counsel on behalf f Mr. U .B. 

Mohapatra. Ld. Sr. Standing Counsel for the .ftespondents. 

2. Since the prayer of the applicant R'r quashing 

the pro'ecduigs imtiated against hun has now been dropped on 

some other ground and the order of suspension has also been 

revoked, the applicant does not want to prosecute this case any 

further and seeks withdrawal of this O.A. t-lence, this Orginal 

Apphcation is dismissed a withdrawn. 
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